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Name of Corporate Debtor -Bosbiar Ninrair Tractors Private Limited 
Date of Commencement of CIRP I 0~Aug-12 I List ofCrediton as on 21-Aug-22 

_l!etaib of Claimant 

&No. 
Department 

Assistant Commissioner 
State Taxes & Excise, Una. 
Himachal Pradesh 

locome Tax Officer, 
2 IHamirpur Road. Una. 

Hirnacal Pradesh 

Government 

Central Government 

Central Government 

Identification 
No. 

List of Operational Credi ton (Government Dues) 

Details of claim received Details of claim admitted 

Date of 
Receipt 

Amount 

17-Aug-22 I 1,02.87,062 

Amount of 
c.laim admitted 

1,02,87,062 

Nature of Claim 

Assessment order u/s 
144, Penally u/s 

271AAC(l), Penally 
u/s 271F and Penally 
u/s 272A(l)(D) of IT 

Axt, 1961 
Various Assessment 

l 7-Aug-22 I 51,49,545 51,49,545 I 0~!~:;;;;;~•::'c~~T 
Ac!,_1956 

1 54.36 601 I 1 54.36 601 I 

Amount 
covered under 

security 
inter~t 

Amount I Whethe 
covered by r related 
guarantee party ? 

No 

No 

Note 1 : All the above claims have been verified to the extent of admitted amount. Admitted amounts are based upon verification of proof of claim submitted by the creditors. 

• • 

c:==i 

•;. voting 
share in 
COC,if 

applicable 

16.59 

8.30 

Amount of 
contingent 

claim 

Amount of 
any mutual 
du~tbat 
may beset 

off 

fAmount in Rs.) 

Amount I Amount of 

or::,im ~!~:; R~;ark.1 

admitted verification I ' 
1 

any 

-I -I -I 

\ 
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